
 
 

GOVERNMENT OF INDIA 
MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY 

DEPARTMENT OF TELECOMMUNICATIONS        
 

LOK SABHA 
UNSTARRED QUESTION NO.134 

 TO BE ANSWERED ON 24th FEBRUARY, 2016 
 

TRANSPARENCY 
 
134.  SHRI GAJANAN KIRTIKAR: 

SHRI BIDYUT BARAN MAHATO: 
SHRI ASHOK SHANKARRAO CHAVAN: 
 
Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY 

be pleased to state: 
 
(a)  whether the telecom regulator has urged broadband service providers to make 
detailed disclosures of their tariff plans on their websites including data download 
speeds under a new compliance code to bring transparency; 
 
(b)  if so, the details thereof and the response of the service providers thereto; 
 
(c)  whether the telecom regulator has also urged fixed broadband operators to 
ensure download speeds do not drop below 512 kbps in any broadband tariff plan; 
 
(d)  if so, the details thereof and the response of the broadband service providers in 
this regard; and 
 
(e)  the other steps taken/being taken by the Government to protect the interest of 
customers? 
 

ANSWER 
 

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY  
(SHRI RAVI SHANKAR PRASAD) 

 

(a) to (e) Madam, Telecom Regulatory Authority of India (TRAI) has uploaded on its 
website, a draft direction to telecom service providers for delivering broadband services 
in a transparent manner by providing adequate information to broadband customers.   
TRAI has invited comments and counter comments from stakeholders on this draft 
direction.  The last dates for receipt of comments and counter comments were 
10/02/2016 and 17/02/2016 respectively.  TRAI will examine all these comments and 
counter comments and issue necessary directions to telecom service providers. 
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